IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH :HYDERABAD.

0.A.NG /-F<A . No. Lk 1990
Applicant(s)
versus
Responident(s) .
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1 Before the Registrar- Wajited till 4=00 P.M. Counsel for
A=5-90: For Counter the Respondents. Absent. Neither Counter
| i is filed nor any request is mede for a

§ i adjournment. Hence post before vourt for

| orders, : 3 —
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IN THE C‘.E}NT'RAL ADMINISTRATIVE TRIBUNALs$ HYDERABAD- BENCH:3
- AT HYDERABRAD. )

ORIGINAL APPLICATION XO, D (b of 19990
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DATES iylc“ \q{, .~ Finally %E weeks timeé
< Il W granted ToT F111ng Gounter, =t _
‘ the request of Standing Counselyw’
Responde;pts, thereafter post the
case for final hearing according
\ i to its turn in usual cousse,
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